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Hen.S .Zaheer Hasan, V,C.(3)
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, Trilok Lal was emnloyed in the Railuay
: cetablishment under the Permanent Way Inspector,
fiorthern Kkailway, fanauri, Allzhabad. He filed an
- sanlication under the Fayment of Wogee Act, 1836
: (hzreinafter roferred tc as the P,U.Act) before ta:
wihority anpocinted under the Payment of Wages act
| for Allahzbad Arce, claiming paymont of Rs,.61,600/- s
j'!!pz cs wvages and compens .tion amounting to Rs.ﬁ,*‘IS,UGG/-.
E——— '
} 0y an order dcoted 24,12.1986 this case has been
i transferred to this Tribunal purporting to be under
r -
Section 29 of the Administrative Tribunals Act, 1285. iy o
3 “
- "i
In General [llananer, N.Z,Railway, Gerakhour F 1 ’:‘i
end Others Vercus Phooldeo and others (Civil riisc, Writ
Petition ilo. 1334% of 1986 decided on 2.2,1987) a
: Livision Bench oi the Hon'ble High Court of Alluhalzd
has held that the jurisdiction of the Prescribed &
AR _ 7 | , ¢
i LZ/? Authority undex the F.W.Act is not ousted by the £
. 7 nrovicicns made in the Administrative Tribunals Acc, E‘?}
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(Reoistration T.A. {#0.876 of 1936 decided on

| - K A N,
Acril 24, 1987) this dench hac held that the
cnforcerem. of tht rinhit and cblicaiion created under

thalp.u.&ct capn bz had he fore the &uihg:iﬁy under

that Act and such tyne of e&Se URSEr tha B.W. Act

e

peg i o podT s e we hold
cannot be transferrco vl TH2S thlbpnul. So,

s~-n vrcnoly trenc ferred to this

Let the record of the cesc (Application

io. 67 of 1985) be rstransmitted to €he Authority
anopointed under the Faymont of Wagees fct for Allahabed
area.
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Gvy vice Chairman{3d)

June 26, 1287
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